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TR, a9 R STy TREds e 

Fftrg=aT 

7% e, 13 g, 2021 

HTAT. 2817(3).—Fws1T TTHIT T AT TCHIT F TR T A T HATT FRT = =70 
(wrzero) foer, 1986 % ferm 5 % Sufverm (3) F &= (1) ¥ arg afsa wat=eo (dvem) afdf=m, 1986 #r 
€T 3 #T ITLTT (1) f¥ ITUTT (2) F @ (v) F wefiw qT A7 7 arfengmen @ wran 1533(+), 
At 14 frdaw, 2006 (S T08 T8 TaTg SArET Aferg==T ey A 8) gy Ay feer fFE av i oew 

arferg=mT 3 werrer fir ardi & & 7 afErsret 7T St F auferd gtemtr v Sari sftrgEer 
# et § qeag G el av et F e av st F w5 A S 
T AT AFAE /AT Iere o & it witw auar # 3ty e s aftefea &, e F G 

ST H e, TR, Fiva ThTe a7 hest 1 T2 ZIT 9% AT waw 7 gmer 3 it 37 (3) F aefiw 

o ®T F AT A9 T T qEreE Fatror it @, gww ARt o F agae, @ 
waTEfi sy A F A & s A s 

4, AT IFAH ST T AT oS a9TH HOE 497 @eerie forthde de o= % qreer § 

afrer 3 form frera gz (Fafaer) 2015 # #.32138 g1e7 7 weaY, 2018 F aow Aol &, sy et 3 =, 
I =fREAT F forT 1 A0 @we g W A § 6 7§, 7wt smty ww #w o o fger 

fam A, 

4, @ e mfaw (B g Gfveme) afafmm, 1957 (1957 &7 67) &t g 8(F) #it 

ITYUTT () AE ITH FIAT & B “ITLTT (2), TTUTT (3) AT IwATT (4) F e Gy @ F g gw 

3872 GI2021 (&) 
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ff, wret afast &1 s Hfes & R s % o B st €, & e atae (B die Bt 
Tome wferfaerm, 2015 % W 7 ari F 73 aqET Tg 1 Freraty #  wn sfaw are f 
£ FTEE F AT f g 7 31 71, 2020 FT THIH S0 ATAT FAT (S 7% F forw, =1 Tefrwor £ 

FaTate, AT FE T, FWT T qF F o A7 TmT agy aqEe G s A arim & o ad qw A 

Fraraty F form g & @ off waredt g, = a7 F a@efiw w2y gu B ug F asft fReeet G odt 

e Fre e &, e e st @i e fe s awmr s 

4, @ b aftaw (FEw g Gt afafmm, 1957 (1957 &7 67) #r g 8(F) #ir 
ITUTT (4) T I FAT & R ST Fmaty F emew o7 ug A e afatrew § ARt o 

AT STy % fory wega e o 

4, @ 4 afae (e di B afafRew, 1957 (1957 # 67) = afas f&fr (semem) 

aferferm, 2020 (2020 7 2) FTeT Tenfera BT AT TAT, d= ATGC F WA, FLAT AT F AT F 

For Sereter & wreifera 7 amer 89 e £ T 

4, @ 4w aftw (B d@w e afafree, 1957 (1957 =1 67) # awr 8= #ir 
ITUTT (2) T FAT § O 7w afafiem v aeme wgw Gl aer Bfd # satie fefr aw w Em g 
oY, e 8% T TTUTT (5) AT ITUTT (6) F IUET F AT AT S AT WA WET F HEA AT A 

T AT T AR AT T =TT T et F ety sweti wiEEr F aga et F e 
FAfAT et T Ao § qefy Ffem aftee, s, sty aqwty & a9 Fwreraty F o a9 

& TR e ST S O T F 

4, @ 4 afve (P dw BfReee) afafee, 1957 (1957 = 67) &t arer 8@ #ir 
ITUTT (3) Sy FAT g B Ao waw Gwfr aew fftr F e feft o F e gu oY, T o awee 
2 AT AT F &7 A A FreAraiar qF, T agrary F o oy qff o aew g s e it 

T o 9 T wEreT mee ST #7 Ty aT; 

di, @ G @t (B e A afafeem, 1957 (1957 =1 67) F 1@ oras & 

AT H, TATET ATATAAT, 2006 FT T ST HEAT FAT. 1224(3), AT 28 FTH, 2020 FTIT 
B o o = efom B o & = die afas (B die Bt afaf=e, 1957 (1957 % 
67) #¥ &7 8% HT IT-4TT (5) AT IT-UTT (B) F TUET F AL ATHIT ZIF AT TAT Ty FT THA ATAT 
T ATAT AT IH AT AT F A A At amre v et F adfiw sweti sher F agar e 

F AT § AT 4T 9g7 F G A arg § 3 a9 A ety F o fadt agaw w Gl o 
TetEeit sty At @it fr o awer S s g Fm e e A v & 9 ag i 
yafer F form am sod sfeafea Feemt oadf F agare 727 w=Eefe aemty, F= fEet afom ge 

T, TEH T AT A AT BT, I UET & T GHAAT Tga T T T T St # Refeat @i oAt 
F wgaTe v @ew wfkr T wgare F oo Gftget S aweg, w6 et e AT T 92 o 
T Y AT T AT ety 3 ofiaw AR st & o vt aert F g aree wen 
e arferme v, 

4, @ @ ate (B G e afaffem, 1957 (1957 %7 67) #1 U a1 7= wema 
T 4w @t (B e faffere) deram afarfiem, 2021 (2021 %1 16) Frer fFam o S ey 8= 

T A Tg IT w7 % forw G o i e wferfe A aemwe waa el aer B ¥ Gefram w 
g gu oft, Bl @ F T & wgaw A agew auft Rt afte, ageres, st g 
A &9 &Y it (I fore S ATy St aferfRew, 1962 @i q i am I et F guee F adfiw 
IgE B T F) TET F aET AT 96F wdamw g ok var off fftmrer v @ 6 i vd i, 

AIHTEA, AT, AAAT AT T & aftrre zw afdfFmm F e tefr Attt § suafi ot F 
efi vE gu ATt F AT & 9= ST e 0 F A AT A9 AT T AT g1 SO Y S 

ffee & i 
AT, FT AEAT TAE AfegEeT, 2006 F GEACT SUALT AT [ACE (AT @I AT @ 

(Frepmr eie rfRers) wiftrferm, 1957 (1957 %7 67) F am qfore 3T araeas qwaret € | 
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A, I, T AR, T (FeET) wfdfr=, 1986 (1986 FT 29) Fr arer 3 Fr swar (1) 
AT ITLTT (2) F EE (v) 9T T2 OeAT FT TR F7F g0, TAET Afdeg=mT, 2006 F FrafoteT @ 

T FAT &, AT - 

I AR F T 11 F, IT-G77(3) F T 0w, FAferEre su-e 7@ s, st - 

“(3) Tt v ® A o watawii sm, seafv it smatty 7 @t odt v 
AT F F TR F ATT A TEETE G T TEA T AFATER THoea?. F:7 o A 

TEA g, AU TE F AET T A T (I AT T T DR I T qeriy ey 
T a1 AY) A Ferar wAte F o @ww 95t F qwer et @ a1 w7 A i e 
(P s fAfserwe) wemem arfarfiem, 2021 (2021 #7 16) gRT FATE{ET @ @7 @t 
(Fremr i fafeerwe) wiftrferm, 1957 (1957 %1 67) F fReemrgeme zoeft Juar w=far F fem 

Seatee Y TS AT Srus | 

[T, . $2-11013/47/2018-rm.11(7)] 
<. ToTT FHT ATorAT, He T 

froqur ;o =T qd F wer § aftngEer den #en. 1533(w), v 14 favaw, 2006 T 

wARTfere Y T AT TEAT AT Ferrer AfEEAT W Fwan. 2339(%), AT 16 77, 2021 
FTT T T 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 13th July, 2021 

S.0. 2817(E).—WHEREAS, by notification of the Government of India in the erstwhile Ministry 
of Environment and Forests number S.0.1533 (E), dated the 14th September, 2006 issued under 

sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, 
read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 (hereinafter 
referred to as the EIA Notification), the Central Government directed that on and from the date of its 

publication, the new projects or activities or the expansion or modernisation of existing projects or 
activities listed in the Schedule to the EIA notification entailing capacity addition with change in process or 
technology and/or product mix shall be undertaken in any part of India only after obtaining prior 

environmental clearance from the Central Government or as the case may be, by the State Level 
Environment Impact Assessment Authority, duly constituted by the Central Government under sub-section 
(3) of section 3 of the afore said Act, in accordance with the procedure specified therein; 

AND WHEREAS, The Hon’ble Supreme Court vide judgment dated the 7th February, 2018 in 
Special Leave to Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa 
Sterlite Ltd., &Ors., inter alia, has directed to obtain fresh environmental clearance to those who are 

successful in obtaining fresh mining leases; 

AND WHEREAS, the sub-section (6) of section 8A of the Mines and Minerals (Development and 
Regulation) Act, 1957 (67 of 1957) provides that: “Nonwithstanding anything contained in sub-sections (2), 
(3) and sub-section (4), the period of lease granted before the date of commencement of the Mines and 

Minerals (Development and Regulation) Amendment Act, 2015 (10 of 2015), where mineral is used for 
other than captive purpose, shall be extended and be deemed to have been extended up to a period ending 

on the 31st March, 2020 with effect from the date of expiry of the period of renewal last made or till the 
completion of renewal period, if any, or a period of fifty years from the date of grant of such lease, 
whichever is later, subject to the condition that all the terms and conditions of the lease have been 

complied with”;
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AND WHEREAS, the sub-section (4) of section 8A of the Mines and Minerals (Development and 
Regulation) Act, 1957 (67 of 1957) provides that: “On the expiry of the lease period, the lease shall be put 

up for auction as per the procedure specified in this Act”; 

AND WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and 
Minerals (Development and Regulation) Act, 1957 (67 of 1957) was amended and, inter alia, new section 
8B relating to the provisions for transfer of statutory clearances was inserted; 

AND WHEREAS, sub-section (2) of section 8B of the Mines and Minerals (Development and 

Regulation) Act, 1957 (67 of 1957) provided that notwithstanding anything contained in this Act or any 
other law for the time being in force, the successful bidder of mining leases expiring under the provisions 
of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under 

this Act and the rules made there under, shall be deemed to have acquired all valid rights, approvals, 
clearances, licences and the like vested with the previous lessee for a period of two years; 

AND WHEREAS, sub-section (3) of section 8B of the Mines and Minerals (Development and 
Regulation) Act, 1957 (67 of 1957) provided that notwithstanding anything contained in any other law for 

the time being in force, it shall be lawful for the new lessee to continue mining operations on the land, in 
which mining operations were being carried out by the previous lessee, for a period of two years from the 

date of commencement of the new lease; 

AND WHEREAS, pursuant to the aforesaid amendment to the Mines and Minerals (Development 
and Regulation) Act, 1957 (67 of 1957), the EIA Notification 2006 was amended vide notification number 
S.0. 1224(E) dated the 28" March, 2020 wherein it was directed that the successful bidder of the mining 

leases, expiring under the provisions of sub-sections (5) and (6) of section 8A of the Mines and Minerals 
(Development and Regulation) Act, 1957 (67 of 1957) and selected through auction as per the procedure 

provided under that Act and the rules made thereunder, shall be deemed to have acquired valid prior 
environmental clearance vested with the previous lessee for a period of two years, from the date of 
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per 

the same terms and conditions of environmental clearance granted to the previous lessee on the said lease 
area for a period of two years from the date of commencement of new lease or till the new lessee obtains a 
fresh environmental clearance with the terms and conditions mentioned therein, whichever is earlier: 

Provided that the successful bidder shall apply and obtain prior environmental clearance from the 
regulatory authority within a period of two years from the date of grant of new lease; 

AND WHEREAS, the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) 
was once again amended vide Mines and Minerals (Development and Regulation) Amendment Act, 2021 

(16 of 2021) wherein section 8B was amended to provide that “Notwithstanding anything contained in this 
Act or any other law for the time being in force, all valid rights, approvals, clearances, licences and the like 
granted to a lessee in respect of a mine (other than those granted under the provisions of the Atomic Energy 

Act, 1962 and the rules made thereunder) shall continue to be valid even after expiry or termination of lease 
and such rights, approvals, clearances, licences and the like shall be transferred to, and vested; subject to 

the conditions provided under such laws; in the successful bidder of the mining lease selected through 

auction under this Act:” 

AND WHEREAS, the Central Government deems it necessary to align the relevant provisions of 
the EIA Notification 2006 with the aforesaid amended Mines and Minerals (Development and Regulation) 

Act, 1957 (67 of 1957). 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) 
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, hereby 

makes following further amendments in the EIA Notification, namely:- 

In the said notification, in paragraph 11, for sub-paragraph (3), the following sub-paragraph shall 
be substituted, namely:- 

“(3) The prior Environmental Clearance vested with the previous lessee shall be deemed to have 
been transferred during its validity period in terms of the Mines and Minerals (Development and 

Regulation) Act, 1957 (67 of 1957) as amended by the Mines and Minerals (Development and 
Regulation) Amendment Act, 2021 (16 of 2021) to the successful bidder of the mining leases, from
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the date of commencement of new lease for the remaining validity period (calculated from the date 
from which the said Environmental Clearance was initially granted), subject to the new lessee 

registering online on PARIVESH portal along with an undertaking to comply with all the 
conditions of the transferred Environmental Clearance”. 

[F. No. Z-11013/47/2018-IA.T[(M)] 

Dr. SUIIT KUMAR BAJPAYEE, Jt. Secy. 

Note : The principal notification was published in the Gazette of India, vide number S.O. 1533(E), 

dated the 14" September, 2006 and was last amended vide the notification number S.0. 2339(E), 
dated the 16th June, 2021. 
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